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c';n béreporied at this stage. However,
as per its terms of reference, the Commis-
sion is expected to submit its Report
within. one year of the date of its
nppofntment which was on 18.2.70.

Dispute Between Chi nais and Kapandias
of Natfonal Rayon Corporation

*45. SHRI SATYA NARAIN SINGH :
Will the Minister of COMPANY
AFFAIRS be pleased to state :

(2) whether it is a fact that the
Company Law Board had to intervene
in the dispute between Chinais and
Kapadiass of the National Rayon
Corroration ;

(b) if so, the nature of dispute
between these two grours ; and

the reaction of Government

(©)

thereto ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUTHANA
REDDY) : (a) to (c) . The Karadias have
acquired substantinl shareholding in
Natioral Rayon Corroration Ltd. and
this started a struggle for control
between the Kapadia Group and the
Chirai Group. About 100 shareholders
of the comrary arplied to the Company
Law. Board under Section 250 of the
Comjanies Act for restraining the voting
rights of the shares held by the Karadia

Group. Three directors of the company
alse filed comrlaints under Section 409
of the Comranies Act, 1956 to
prevert charges i1 the Bord  of
Directors, The Company Law Board
after hearing the parties felt that
furthe:  enquiry into the allegations was

necess: (y with jarticular reference to the
manne: .0 which large blocks of shares
had ee  ncquired by the Kapadias, their
associ: es, rominees and agents and
has - ordered insrection of certain com-
panies helcreing to. the Kapadia Group
The matter is still

i« ¢re  the Company Law
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Action for Violatien of Licensed
Capacity by Industrial Concerns

*46 DR. RANEN SEN :
SHRI INDRAJIT GUPTA :
SHRI YOGENDRA SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT ~ AND INTERNAL
TRADE be ple-sed to state :

(a) whether the Question of action
to be taken in respect of industrial
concerns which have  unauthorisedly
exceeded their licensed capacity has beem
examined ; and

(b) if so, the decision taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE (SHRI DINESH SINGH) : (a)
and (b) . The Question of the action
to be taken in respect of industrial
concerns who have unauthorisedly exceed-
ed their licensed capacity is  still under
examination of Government,

Linking of Bombay ‘ .witln Mangalore

by Ra
*47. SHRI MADHU LIMAYE :
SHRI S.A, AGADI :
Will the Minister of RAILWAYS be

pleased to state :

(a) whether he has made any

announcement for linking Bombay with
Mangalore by Rail ;
(b) if so, the datails of the

announcement |

(c) whether from the Defencs point
of view also this Rail link is not
considered essential by Government ;

(d) whether it will bz completed on
top: priority basis ; and

(e) if so, the approximate date of
the completion of the project ?





